
FORMA 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board ofIndia (Insolvency Resolution Process 
for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF NAG RAJ AQUA LLP 
RELEVANT PARTICULARS 

I. Name of cO!]Jorate debtor Nagraj Aqua LLP 
2. Date of incorporation of corporate debtor 18112/2017 
3. Authority under which corporate debtor IS 

incorporated 1registered 
Registrar of Com pan ies-
Ahmedabad, Gujarat 

4. Corporate Identity No. 1 Limited Liability 
Identification No. of corporate debtor 

AAL-4292 

5. Address of the registered office and principal 
office (if any) of corporate debtor 

OI,Sarthi Kutir Row House, Behind Naher 
Coloney, Dungri, Valsad, Gujarat Pin No­
396375 

6. Insolvency commencement date 111 respect of 
corporate debtor 

14th June, 2024 

7. Estimated date of closure of insolvency resolution 
process 

I It' December, 2024 

8. Name and registration number of the insolvency 
professional acting as interim resolution 
professional 

Mr. DiUp Vasudeo Gupta 
Registration No.: IBBI/IPA-002/IP­
N00765/20 19-2020/12484 

9. Address and e-mail of the interim resolution 
professional, as registered with the Board 

Mr. Dilip Vasudeo Gupta 
Add.: No 8, Ellora CHS Ltd, Behind 
Abhyudaya Bank Ltd, Daftary Road, 
Malad East, Mumbai - 400097, MH 
Email: ipdilipgupta@gmail.com 

10. Address and e-mail to be used for correspondence 
with the interim resolution professional 

Mr. Dilip Vasudeo Gupta 
Add.:No 8, Ellora CHS Ltd, Behind 
Abhyudaya Bank Ltd, Daftary Road, 
Malad East, Mumbai ...:. 400097, MH 
Email: nagrajaquacirp@outlook.com 

11. Last date for submission of claims 28th June, 2024 

12. Classes of creditors, if any, under clause (b) of 
sub-section (6A) of section 21, ascertained by the 
interim resolution professional 

Name the class( es): No classes as 
identified as yet. 

13. Names of Insolvency Professionals identified to 
act as Authorised Representative of creditors in a 
class (Three names for each class) 

No classes as identified yet. 

14. (a) Relevant Forms and 
(b) Details of authorized representatives 

are available at: 

a. Web link: 
httQs :LLwww . ibbi .gov. i nLhomeL down loads 
Physical Address: as mentioned in Point 
no 10. 

b. No classes as identified yet 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a 
corporate insolvency resolution process of the Nagraj Aqua LLP on 14th June, 2024. 

The creditors of Nagraj Aqua LLP, are hereby called upon to submit their claims with proof on or 

before 28th June 2024 to the interim resolution professional at the address menlioned against entry 

No. 10. 



The Financial creditors shall submit their claims with proof by electronics means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of 
authorised representative from among the three insolvency professionals listed against entry No.13 to 
act as authorised representative of the class [specify class] in Form CA. 

Submission offalse r misleading proofs of claim shall attract penalties. 

DILIP GUPTA 
INSOLVENCY Pt<OFESSIONAl 

laBIIIPA·OO2lIP-N00765/2019-2020/12~,Di p Vasudeo Gupta _ 
Name and Signature of Interim Resolution Professional 
Registration No.: IBBIIIPA-002/IP-N0076S/20 t9-2020112484 
AFA Valid upto - 30th June, 2025 
Date and Place :17 June, 2024, Valsad, Gujarat 
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To,
C.D. No. 1 : M/s. Orbit Developers (a partnership firm) 2nd Floor, Vrajwadi Society, jetalpur Society, Vadodara 390007, Gujarat.
C.D. No. 2 : Mr. Jasbir Singh Dhillon (Partner ofM/s. Orbit Developers) 7A, Vithal BaugSociety,Manjalpur, Vadodara 390007, Gujarat
C.D. No. 3 : Ms. Neelam Jasbir Singh Dhillon (Partner ofM/s. Orbit Developers) 7A, Vithal Baug Society, Manjalpur, Vadodara 390007,
Gujarat
C.D. No. 4 : Mr. Ramanbhai Dahyabhai Patel (Deceased) (Partner of M/s. Orbit Developers) 12-A, Sitabaugh Society, Manjalpur,
Vadodara 39007, Gujarat
C.D. No. 4.1 : Smt. Ritaben Ramanbhai Patel w/o Ramanbhai Dahyabhai Patel (Deceased)
C.D. No. 4.2 : Ms. Shivani Ramanbhai Patel D/o Ramanbhai Dahyabhai Patel (Deceased)
C.D. No. 4.3 : Ms. Aakruti Ramanbhai Patel D/o Ramanbhai Dahyabhai Patel (Deceased)
4.1 to 4.3 are residing at: 12-A, SitabaughSociety,Manjalpur, Vadodara 390011
C.D. No. 4.4 : Smt. Vidhyaben Dahyabhai Patel M/o Ramanbhai Dahyabhai Patel (Deceased)R/o. Village: Tal. Dabhoi, Dist. Vadodara
C.D. No. 5 : Mrs. Ritaben Ramanbhai Patel (Partner of M/s. Orbit Developers) 12-A, Sitabaugh Society, Manjalpur, Vadodara 39007,
Gujarat
C.D. No. 6 : Mr. Jasbir Singh Dhillon 7A, Vithal BaugSociety,Manjalpur, Vadodara 390007, Gujarat
C.D. No. 7 : Ms. Neelam Jasbir Singh Dhillon 7A, Vithal BaugSociety,Manjalpur, Vadodara 390007, Gujarat
C.D. No. 8 : Mr. Ramanbhai Dahyabhai Patel (Deceased) 12-A, SitabaughSociety,Manjalpur, Vadodara 39007, Gujarat
C.D. No. 8.1 : Smt. Ritaben Ramanbhai Patel w/o Ramanbhai Dahyabhai Patel (Deceased)
C.D. No. 8.2 : Ms. Shivani Ramanbhai Patel D/o Ramanbhai Dahyabhai Patel (Deceased)
C.D. No. 8.3 : Ms. Aakruti Ramanbhai Patel D/o Ramanbhai Dahyabhai Patel (Deceased)
8.1 to 8.3 are residing at: 12-A, SitabaughSociety,Manjalpur, Vadodara 390011
C.D. No. 8.4 : Smt. Vidhyaben Dahyabhai Patel M/o Ramanbhai Dahyabhai Patel (Deceased)R/o. Village, Tal. Dabhoi, Dist. Vadodara
C.D. No. 9 : Mrs. Ritaben Ramanbhai Patel 12-A, SitabaughSociety,Manjalpur, Vadodara 39007, Gujarat

3rd Floor, Bhikhubhai Chambers, Near Kochrab Ashram, Paldi, Ahmedabad, Gujarat.

Government of India, Ministry of Finance

DEBTS RECOVERY TRIBUNAL-II

E-AUCTION / SALE NOTICE
THROUGH REGD. AD / DASTI / AFFIXATION / BEAT OF DRUM / PUBLICATION

RP/RC No. 337/2021
Certificate Holder Bank : Bank of Baroda

Vs.
Certificate Debtors : M/s. Orbit Developers & Ors.

FORM NO. 22 (Earlier 62) [Regulation 36 & 37 of DRT Regulations, 2015] [See Rule 52 (1) (2) of the Second Schedule to the Income Tax Act, 1961]
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

The aforesaid CDs No. 1 to 9 have failed to pay the outstanding dues of Rs. 25,34,44,337.02/- (Rupees Twenty Five Crores Thirty
Four Lakhs Forty Four Thousand Three Hundred Thirty Seven and Two Paisa Only) as on 14.03.2017 Including interest in terms of
judgment and Decree dated 09.09.2021 passed in O.A. No. 336/2017 as per my order dated 11.06.2024 the under mentioned property(s)
will be sold by public e-auction in the aforementioned matter. The auction sale will be held through "online e-auction"
https://www.bankeauctions.com.

Reserve Price
(in Rs.)

Rounded off

Lot
No.

EMD 10%
(in Rs.)

or rounded off
Description of the Properties

1. 102 Flats of Tower F, G, H, I in the scheme known as "The Posh Pavilion" B/h. Samanvay Status,
Atladara - Padra State Highway, Village: Bil, Tal. & Dist: Vadodara. Situated on land bearing R.S. No.
654, 655, 656/1, 656/2, 653, 598/1, Block No. 471 paiki, 472 paiki, F. P. No. 100, 101, T. P. Scheme.
No. 01(Bil), Old Plot No. 94/2 ofMouje VillageBil, Dist.: Vadodara (Gujarat).
Details of Flats: Tower F: 101, 102, 201, 203, 204, 301, 302, 303, 304, 401, 402, 403, 404, 502,
503, 601, 602, 603, 701, 702, 703, 801, 802, 803, 804
Tower G: 101, 102, 103, 104, 201, 202, 203, 204, 302, 303, 401, 402, 403, 404, 501, 502, 503, 504,
601, 602, 603, 604, 701, 702, 703, 704, 801, 802, 803, 804
Tower H: 101, 102, 201, 202, 203, 204, 301, 302, 303, 304, 402, 403, 501, 502, 503, 504, 601, 602,
603, 604, 701, 702, 703, 801, 802, 803
Tower I: 102, 103, 201, 202, 204, 301, 302, 303, 304, 403, 503, 504, 601, 602, 701, 702, 703, 704,
801, 802, 803.

Rs. 1700.00
Lacs

Rs. 170.00
Lacs

The EMD shall be deposited by way of Demand Draft in favour of Bank of Baroda and submitted in the office of Recovery Officer-II,
Debts Recovery Tribunal-II Ahmadabad. OR
EMDshall be deposited by throughRTGS /NEFT in the account as per details as under :

1. The bid increase amountwill be Rs. 5,00,000/- for Single Lot.
2. Prospective bidders may avail online training from service provider C1 India Pvt. Ltd. (Tel Helpline No. 7291981124/1125/1126) and

Mr. Bhavik Pandya (Mobile No. 8866682937), Helpline E-mail ID : support@bankeauctions.com and for any property related
queries may contact Mr. Ramakant Phatak Legal Manager, (Mob.No. 9769913153) & Mr. Mani Shankar Prasad, Chief Manager,
(Mob.No. 9737634994).

3. Prospective bidders are advised to visit website https://www.bankeauctions.com for detailed terms & conditions and procedure of
sale before submitting their bids.

4) The prospective bidders are advised to adhere payment schedule of 25% (minus EMD) immediately after fall of hammer / close of
auction and 75% within 15 days from the date of auction and if 15th day is Sunday or other Holiday, then on immediate next first bank
working day.No request for extensionwill be entertained.

5) The properties are being put to sale on “as is where is”, “as is what is” and “as is whatever” basis and prospective buyers are advised to
carry out due diligence properly.

6) Schedule of auction is as under :-

Baneficiary Account No.
IFSC Code

58150015181219
BARB0ARMSGZ (Fifth Character is Zero)

Beneficiary Bank Name Bank of Baroda

NEW INTERMEDIARY ACCOUNTBeneficiary Account Name

Beneficiary Bank Address Bank of Baroda, ZOSARB, 4th Floor, Suraj Plaza, Building III,
Sayajigunj, Baroda 390005

(PRAKASH MEENA), RECOVERY OFFICER-II,
DEBTS RECOVERY TRIBUNAL-II, AHMEDABAD

Inspection of property

Last date for receiving bids alongwith earnest money and
uploading documents including proof of payment made

e-auction 23.07.2024, Between 12.00 PM to 01.00 PM
(withAuto Extension clause of 03Minutes, till e-auction ends.)

29.06.2024, Between 11.00 AM to 2.00 PM

22.07.2024, Upto 05.00 PM

SEAL

1

2

3

OA No. 336/2017

Authorised OfAcer,
Union Bank Of India.Date : 14/06/2024 | Place : Parvat Patiya Branch

Whereas The undersigned being the Authorized OfFcer of theUnion Bank of India
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice dated 24/01/2024 calling upon the
Borrower/ Guarantor/ Mortgagor namely,Mrs. Kachhad Kailashben Dineshbhai
(Borrower & mortgagor), Mr. Kachhad Dineshbhai Ranchhodbhai (Co-
Borrower) to repay the amount mentioned in the notice being Rs.28,75,199.16/-
(Rupees Twenty-Eight Lakh Seventy Five Thousand One Hundred Ninety Nine
and Sixteen paisa Only) with interest within 60 days from the date of receipt of
the said notice.
The Borrower/Guarantor/Mortgagor having failed to repay the full amount, notice
is hereby given to the Borrower/Guarantor/Mortgagor and the public in general
that the undersigned has taken Possession of the property describedSymbolic
herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of the Act read with rule 8 of the Security Interest Enforcement Rules,

TH2002 on this the14 day of June of the year 2024.
The Borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of theUnion Bank of India, Parvat Patiya Branch for
an amount of being Rs.28,75,199.16/- (Rupees Twenty-Eight Lakh Seventy
Five Thousand One Hundred Ninety Nine and Sixteen paisa Only) as on
19/01/2024 in the said account togetherwith costs and interest as aforesaid.
The Borrower's/Guarantor's/Mortgagor's attention is invited to the provision of
sub section (8) of the section 13 of the Act, in respect of time available, to redeem
the secured assets.

POSSESSION NOTICE [Rule-8(1)]

All that right title and interest of immovable property bearing Plot No: 59 (as per
passing Plan Plot No: A/59) of Type-A to type-D (total 243 plots) paiki Type-A
admeasuring 93.24 sq.mtrs i.e. 111.51 sq.yards (as per Village formNo: 7/12)
after re Survey New Survey No: 1730 admeasuring 93.00 sq.mtrs (as per
Village Form no 7/12) along with ground Goor construction 93.24 sq.mtrs of
Society which is know as "Shri Vinayak Residency" situated at land bearing Old
Block No: 86 admeasuring He. Are 2-35-46 sq.mtrs, Aakar Rs. 30.38 paisa of
Moje-Village: Nansad, Sub-Di : Kamrej, Di: Surat Surrounded as follows : East :
Adj. Road of Society, North: Society Adj Limit, South Plot No: 60/A,West: C.O.P.
OwnedBy:KachhadKailashbenDineshbhai

Description of immovable property

Parvat Patiya Branch I G Complex, Plot No.2,3,4,
Amidhara Society, Bhagyodaya Industrial Estate,
AAI Mata Road, Surat-395010. Tele: 0261-2328811
Email : bm2458@unionbankoAndia.com,

Whereas,The undersigned being the authorized officer of the BANK OF BARODA under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a SARFASI 13(2) demand
notice dated 10.04.2024 calling upon the borrower / Guarantor Mr. KACHHADIYA
VASANTBHAI DAMJIBHAI & Mrs. CHANDRIKABEN VASANTBHAI KACHHADIYA
(Borrower & Mortgagor), to repay the amount mentioned in the notice being Rs.
15,91,345.00+ Interest and Charges (Rupees- Fifteen Lacs Ninety One thousand
three Hundred Forty five Only)+unapplied Interest & other charges Thereon, onwithin 60
days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers conferred on him under sub-section (4) of section 13 of
Act readwith rule 8 of the Security Interest Enforcement) Rules, 2002 on this the day of 14th
day of JUNE, the year 2024.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Bank of Baroda,
an amount of as of 10.04.2024 of Rs. 15,91,345.00+ Interest and Charges (Rupees-
Fifteen Lacs Ninety One thousand three Hundred Forty five Only+unapplied Interest &
other charges)

All that piece and parcel the immovable property i.e. Land & Building house No/ plot - 6
admeasuring area 74.42 Sq.Mtr.i.e.88.88 Sq. Yard, as per passing plan total construction
area admeasuring 70 sq. mtrs, together with undivided share admeasuring area 31.30
sq.mtrs in road and COP in “SONAL park” situated on the land bearing block No -35
admeasuring 10241Sq.Mtrs of Village Atodara Tal -Olpad, Dist- Surat.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Olpad Branch : Olpad Surat Main Road,
C/o.C/o Patel Timber Mart, Beside Gujarat Petroleum,
Olpad, Dist- Surat- 394540E-Mail: ,olpad@bankofbaroda.com
Phone:912621222032

POSSESSION NOTICE [SECTION 13(4)](For Immovable property)[Under Rule-8(1) of Security Interest (Enforcement) Rules 2002.]

Date : 14/06/2024
Place : Olpad

Chief Manager & Authorised Officer,
BANK OF BARODA, , Surat.Olpad Branch
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